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1. whether Reporters of local pApErs may be \»k
allowed to see the Judgement 7

7. To be referred to the Reporters or not /cP

JUDGEMENT  (ORAL )

{DELIVERED BY HON'BLE SHRI J.P. SHARMA , MEMBER (J).)

The applicants who are all  minors am
mpmfs@nt.exi through the guardian Shri Chhidae Lal appointed
by the Civil Court by the order dated /&9/ The
jz.xiaéma‘n’t. of the same has also been annexe@ with the
Or'i.qimafl‘ Application as Anrmfuré A=l it is  8lso
mentioned in  the mdqmﬁmt that the appointed guardian
will give proper account of the .estate of the minorﬁ and
the mi'no'rs‘ shall also be szﬁt_it}sad to take account from the
said guardian on  attaining majority. There is also an
averment of a fact in. the judgement. that the said cuardian

has been authorise to approach to emplover of the deceased

amplovese i.e. the respondents for receipt all  the
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terminal benefits, pension, gratuity, GPF ete. which fall
due to the deceased emplovee on acoount of his desth in
harmess.  In the hmsent. application, the applicants
through their next freind praved for the payment of the
dues of their deceased 'father. and also that one of the
sons of the late emplovee be  given suitable Job on
compassionate  ground. It j.s‘ also  evident from the
Aonexure A-3  filed with the application that on  10.6.97
the appointed ouardian by the court had made a
representation  to the Divisional Raillway Manager, Norther
Railway, New Delhi .for the payment of settlement dues of
the deceased emplovee, Shri Duli Chand, and also to
consider the conpassionate ampcﬁ‘ntment of one of the sons

of the deceased anploves.

After having heard the learned counsel for the
applicant, in  the interest of expedious settlement of the
claim of the deceased amplovea, Shri Duli Chend, and the
payment. thereof to the appointed cuardian for the benefit
of ‘t,hg minors,  a direction can be issved st this stage to
the respondents to decide the representation within a
period of two rmn‘t.hs_; from the date of receipt of a copy of

. this Judgement which shall be handed over by the said

quardian in the office of the respondents. If the matter

is entertained  and  the notice are issuved to  the

respondents  that may  take loncer time then the above

DIOCRLSs envisaced. The main contention of the leamed
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counsel for the applicant is that after the death of the
deceased emploves the minors are left as destitute without

any cuardian to look after them.

\
: In Vti_f;zu of the above facts, a direction is
% :issued to the  respondents  1.e. Divisional Rai lway
C Manager, Norther Railway, New Oelhi to dispose of the
mm'-é_-»;entatjm of Shri Chhida Lal filed on behalf of
minors dated 10.5.97 within a period of twe months. A
cony of the saild representation dz;t.@,d 10.6.97 shall also
be annexed by the said guardian alongwith a coopy of the
! Judgement which he will deliver in the office of the DRM,
Northern Railway, New Delbi. On receipt of the same the
DM will get said representation dispose of at the
earliest within a period of two months,  The amount found
due as terminal  benefits to the late emplovee Shri  Duli
8 Chand be also paid to the said guardian within that

period.

{ J.P. SHARMA )
MEMBER {3)
23.09:97




